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Shri Surendra Mohan has asked me ho.w I
have given thig statement. I have made it very
clear in the statement itself that I have given
this statement on the basis of the reports given
by the Punjab Government.

Shri Sezhiyan has said that by my
statement, i have condemned the SGPC. I
have not done so. As a matter of fact, I have
not accused them. 1 have only appealed that
the SGPC and the Akali leadership would see
to it that such acts are not repeated.

A far as Mr. Ramkrishnan's question is
concerned, that the Punjab question has to be
tackled quickly, -i“rtainly I .agree with his
sentiments. We are taking steps to resolve the
re-uainiog problems at the earliest.

As fai HS exemplary compensation to him
is cor.c*rned—this is what Mr. Tiwari has
asked—I have already said that we would
consider this question. And I do not agree that
we should involve the Army in Punjab at this
stage.

DISCUSSION ON THE WORKING OF THE
MINISTRY OF HOME AFFAIRS
—contd.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Now
we will continue the Discussion on the
working of the Home Affairs Shri A. P.
Janardhanam.

SHRI A. P. JANARDHANAM (Tamil
Nadu): Madam Vice-Chairman, I come from
the sunny, sweet, south. Tomorrow is going to
be a historic day as far as our country* is
concerned. Tomorrow Mr. N. T. Rama Rao,
the Chief Minister of Andhra, and our good
Samaritan Chief Minister, Mr. MGR, of
Tamil Nadu, are laying the foundation-stones
for the river accord which they have reached
They are going by a helicopter. The Centre
has appointed a National Council for Water.
But whatever it be, tomorrow's function! will
be very
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historic, and we people in Madras are very
grateful to NTR....

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBB AIAH): May I bring to the
notice of the honourable Member that it is the
Prime-Minister in 1976 who persuaded the
three Chief Ministers of Karnataka,
Maharashtra and Andhra Pradesh to give 5
TMC ft to the people of Madras for drinking
purposes. It is at our initiative that this
decision has been taken. Though it was not in
the Bachavat Award which had allocated, but
still the credit has t0o go to the Prime
Minister...

SHRI JAGDISH PRASAD MATH-UR
(Uttar Pradesh): But it never materialised.

SHRI P. VENKATASUBBAIAH: It is the
Tamil Nadu Government which did not take
advantage of this generous gesture. Why do
you want to take the entire credit to yourself?
Let us face facts. Because Mr. Rama-
chandran feels now that all his other-attempts
to provide drinking water have failed, he has
niow come to NTR for Krishna waters. Let us
have a discussion here, I will answer.

SHRI R. RAMAKRISHNAN; We are
thankful to you and the Prime Minister for her
efforts. Even when she dismissed our
Government for a brief period in February
1980, she could have done this then. We are
all the same thankful to her. But at the same
time we have taken the initiative. My
honourable friend is just recording a historic
fact. He is not giving any discredit to the
Prime Minister. No need for Mr. Venkata-
subbaiah to interfere.

SHRI A. P. JANARDHANAM; Later in
my speech I was about to praise he; also. I am
coming to that. From a Home Minister who
could not bear even this, who jumps at the
very thought or mention of it, how can you
expect anything? Why should he junvp like
that? A Home Minister should
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[Shri A. P. Janardhanam] be very sober.
You are policeman for the whole country. I
this the way you police the country? You
should be cool, collected and magnanimous.
We are poor Opposition Members. We want
to cooperate with you. Is this the way you
jump? No. By your treating the Opposition
Members as a very, very, dirty and rabble-
rousing lot, you are not setting a good ex-
ample. You would be simply finishing the
Congress. You are a boon to the enemies, not
to the Congress. I pity the Congres for the
behaviour of the ruthless Congressmen, who
won't allow the Opposition to function, who
won't tolerate the Opposition. That is why
these Congressmen are losing their deposits
even. | pity them. Madam is in bad company,
j was about to congratulate Madam. She
appointed that National Board. I congratulate
her. She is now having talks with Farooq
Abdullah. I congratulate her...

SHRI JAGDISH PRASAD MA-THUR;
But Fai-ooq Abdulah ha, not agreed.

SHRI A. P. JANARDHANAM: Never
mind; at least the gesture is there. I was about
to congratulate her, she dashed to Madras, she
saw our water problem, sh, saw with her own
eyes our drought situation. I congratulate he,
for that.  She goe; to Nellie, she goes to
trouble-spots.  She is there. What she does,
what she thinks, is another thing. But we
congratulate her.  She appointed the Sirkaria
Commission, although that is only a sop.
Whether it is an eywash or whatever it is, the
truth will come out; the cat will come out
of the bag'.  But don't think that the
Opposition is out to give trouble. Don't think
that the Opposition is out to throttle the coun-
try. It is as patriotic as Congressmen; it is
not the birthright of Congressmen alone. A
Mr. Sezhiyan has said whenever  external
aggression threatens (u, country, we all rise to-
gether.  The late lamented Anna presented
Gold Sword of MGR for the war effort.
When Pakistan attacked
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us we rose as one man. w, were languishing
in jail and when we were released, we called
our people to go to the war front. We are cent
percent patriotic. They say we fight in the
name of language. Who created linguistic
States? Who started agitation for linguistic
States? Who did all those things? I can roll
out everything because I know a little bit of
Congress history.

Mr. Sethi is tackling some burni ig
problems. He tries to meet every Member's
point. Let us he magnanimous. Let us be
mature. Let us be gentle. Let them think that
after all there will be some truth in what the
opposition says also. They may also have
some points.

Assam is a dynamite. Punjab is a power-keg.
All because of your bungling and
becausve of 7>sur dillydallying tactics.  All
b«rause you refused to take opposition into
confidence. You call them take their
views and then arrive at some conclusion
before the crisis assumes the dimension of a
catastrophe. Did you do that? Take a few
leaves from other countries and see how they
defuse such situations. I am not boasting.
I am not arrogant. I come from a small
State, representing a small Party. ButIam
proud to say that °u’ Chief Minister MGR
defuses every agitation. For everything there
is an agitation in Tamil Nadu. Who rake, up
these agitations? Who leads these agitation?
Who is behind these agitations? W, know
everything. But one thing I should say that
MGR knows how to defuse the agitation.
How does he do it? He does it by his humane
touch and by granting the just demands of
the opposition. Tamil Nadu iy a very pious
State. Despite droughts, despite water famines
and other troubles, it remains a very law-
abiding State. It f; i, ou, blood. When Gandhiji
was shot, on th, morrow Maharashtra was
burning. When Gandhiji was shot, o, th,
morrow so many things happened elsewhere.
But thanks to Periyar and Anna they kept
Tamil Nadu in our peaceful tradition. Not
only that, . depend entirely on  persuasion
and never on
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violence. Not a tuft has been touched; not a
sacred thread has been touched. Our Chief
Minister, MGR, defuses any agitation. Of
course, Central Ministers have come there and
have met him and have bee, immensely
impressed. They have rushed some wagons
and aid though it is all teaspoon. It is a
question of gesture. We welcome that. What
have you done in Assam? You have held
elections there in sP-te of opposition to
elections. I pity the MLAs there. How do they
move about there? Unless armed guards are
provided they cannot move about. How
peaceful and docile the people of Assam are?
You have sent Army there. Are you emulating
Gen. Dyer? With, one Jalianwalla how
unpopular he has become. Now in Assam
many Jalianwallas are there? I> had been to
Assam. Thanks'to Mr. Advani, when he was
the Information Minister we were packed to
Assam and we went upto Chiranpunji. We
know how peaceful and docile and good the
people there are. They would not turn against
even a worm. The Congress should learn that.
The Congress has learnt and they will
certainly learn ... (Interruptions). You need
not incense us. We are here to cooperate with
you. W, welcome the twenty-point
programme. We welcome every good gesture.
We ar, ready to welcome Sarkaria
Commission. NTR said t is an eye-wash. We
will wait. Let the Centre take Defence. Let the
Centre take Foreign Affairs. Let them take
exchange and banking. Let the Centre take the
international trade and the other subjects you
leave to the States. If you don't do that and if
you brand our demands as fissi-parous, if you
brand our demands as parochial, then even the
Congress people, the Congress people them-
selves, would demand so many other things.
So, just concede the demand in right time. I
am glad that sanity has dawned now. Our
people have to rise to the occasion. Statesman-
ship demands that. Do you want to have the
whole country in your pocket? Never, never,
never. Even the Britshers left us in grace.
They liqui-
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dated their empire voluntarily. How long will
you be there? You will be there for many years,
but only with goodwill, with magnanimity. I
have got great respect for those Congressmen
who perform very well. There are still some
good Congressmen left there. But, without
conceding the demands, the just demands, the
minimum demands, of tbe Opposition, you will
lose. Where was Jinnah? Jinnah was in the
Congress, what is Congress at all now? Where
wag our Pari-. yar? He was in the Congress until
1924 when he left it. Where was Sheikh
Abdullah? You sent him to Kodaikanal and so
many things happened.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): You are looking at it
from a communal angle. {Interruptions).

SHRI A. P. JANARDHANAM; No
question of any communalism here.

"~ SHRI GHULAM RASOOLTMATTOT
You are looking at it through jaundiced eyes.

SHRI A. P. JANARDHANAM: Everybody
is patriotic. I have got great respect for the
late Shyama Prasad Mukherjee. He was a
patriot. Every party has got its patriots, every
group hag got its stalwards and every group
has got its own 'Aya Rams' and 'Gaya Rams'.
We have t° think of the poor people of the cp
untry, the poor people of India, why have
been denied the necessities (" life for long.
But we politicians go on fighting like
Kilkenny cats. What about the poor people,
the poor people of Bihar, the poor people of
other States in the country? It is the antisocial
elements and the bank robbers and the
economic offenders and the other racketeers
who are thriving and these things are going
on.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Your
time is over. Please wind UP now.

SHRI A. P. JANARDHANAM: All right.
We have to stand for integrity. You stand for
integrity and stand for
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[Shri A. P. Janardhanam] everything that is good. wiTfas & f¥ =# aw w1 afefeafrat
Our Good Samaritan Chief Minister and the uncut «fy figer ware &7 2H(T |

gem, the uncut diamond, NTR, and the good

statesman and great administrator, Shri Hegde have {WH‘WJW {Eﬂ' AT o TEAHNF )

shown the way and if you dismiss them, all right,
you will reap the consequences. Thank you, Madam.

wieAt a0w wmE (WErE)
wgtaqr, 17 wawa %1 for o &
AT FU [ W OAE FO AT
FT AR WF(AT FEAr FEAT | WA
§% 94 wwEET 9 ... (W)

ITGATERAT [Wro (HweT) AvmAT

pagest] : wigar @ W g o
GfFT w7 WA AT FT W OE )
i @ g | (wEur)

@t A fag (w9 waw) o
wdtfrd g9 AwOE AMA 43 7 )
(Fazew) '

wwdl qTm WE  qIT EETT
amA @2 g wafaa dq e #
ATTA KT ART AT G TTOAT A 4T
Srra W (=uE|e)

Wi, 7 4z %z w41 f¥
qz "awrr w oo & swr v
§7 H W& &1 WA FW AT AY
HIT AFHOT FA FEA | s
quAt &7 H0F wrFfeR F A
¢ & A% qF awmmt 4 wg wawa
1 fE & s W ¥ oW
T @ 2 HIT 3 faw|i o oan
qarai & 4 ggt Srgeamr ag Sgdr
A AT 9T 99T 9% "wEw 4T
S AEEA FIar g |

WENEgI, A AW UF HETA
W R gwT Ew Uk fawer dw
2 faaw #d% gl &, 997 gHi
W AT wA% aifaat & W @A §
AT WAF qiegEE W wAF FE
F AN ONT AT TTEA F AT wAT-

L] {a

'y

dysre ga |
war w1 wvrfeas afdferfEan o fea
TFIT KT & | TEC TC THC WEA 7
orTa |l g F @ar Tee a7
a7 F4f gt agr wgw A/, Iawr 9
T2 F) AFA GIAT F 0T-0% 47 F
Fmdr @ | afEarz & oA A
A9 w3 wrEd @ fF oA 97 ard
gad # fow g a1 feafa g
i wE & uAT #Eaa TiferfEgr
wmr g1 Zfaar & fodr v oaw @
211 BT AW AT W AFT A 9
feafaat & o7 qa@L I 7
FAMT ZIW UF UHI AW F W@ T
T A4 UE g | AT Hiagw uw
2 gwTr owaed o UF ) THEr
AU FHTT IW wmr S wradtfy AT
AF T AT IE F | TR A7 F
TF WA 97 UF FeHF 7 AT FE
" oFg v@ g 1% A4l # FEAar
AET § @ Fw @A A gmiv qw
F1 gl HIT OFAL KT T
AT ar W@ F 1 gw A wAfAl @
AMAT FIAT & 01T GAGIH] e
aqar fREEaT g1 8w a9 w1 a5
A I A afFaET w T
¥ Iw A 5w wiwaal 9 T om= F
qEmETmE E2q o svEET £
qEFATGE I & TEAl T
T FOFWME L AW A Wifq A
Zigeqr &) feafa &1 a T wmA &
fAd T gy o are-an gme
T F 1 WT AT & 7 vifw e
TG FHA FAT AT HIF(A] FA
F 2, afwa fvr 1 =9 w§899 7
FEW WLEC AT AAEAT AT S
21 3T 999, g¢ UNG, iwm AT
T AT KT AT 4G WAy
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w1 1982-83 ¥V f6iE & FET W
2 fw famie, soCMRW, TEUH, FAEE
AT Fv # gAY @EEfas swEd
gu &1 39 93 W, Avw w2, fae
agy ofrmsdy Favs & swErdr a@l F
FIEY AT 9HIT | 9ATHF | F@ TzI-
ammi 71 wiEEe feafs  wifawe
W, afsa ma Tm awg wifa
A& &) owArw § oAl T AwT
FTAT Awi A gAr T A g
fqid & nAar Fo iy fagea-
F19Y wffmai 527 787 £ T wlmal
F1 @H wEAT WAT WHFT AN
fsrgar?y 4 gar £ zafsg  wWE-
sqwAarl ¥+ 41a a7 & f& Fer av-
w7 F) gRgw fHwAUAT 0 G GAAE
% 5 wrqa woa @At Fr fanm W
% AWD TTeq A § TAT) RFE
fare 7 wifsm fwar sm 654
HIA° 9T TN AHTT & TIER RA &
agr % wEg afam w1 fagaw
Z@r wifed 1 ag Aiw & fF @ w7
T #7 4 on uw F wfva AT
AvET7 Sgloal adl &, AfEA 7B
s &# £ gwier 2w o 3w
Zn z faag As® a9ew0 awa any
17 HIAT WA £ ) ok fawmm AW A
awsqTHi &7 AT fArafas g
9 TAFT 7 A Wfr & f§ =
AREAIAT T GAWG W EW W9AT
miafas aqr wwdAfam AgFFE =@
7| BFT ZH AW AT #aAq Al
A £ wTAMM WT WA & 3Rl-
ZTO wT9E  arwa 21 HEg, ofR
i WeEA TEWT Al AT 3w A
TFAT ATFIIT TV |

a.

A wa vF wewea Agae faun
T HT AAWT /v w7 arfgAr &0
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Pt WIHqA Fear aredy F 0 A
12 & fF 2w 2|d 2 f5 mdr A
TS A9 MER Ry =W, afwmare,
Falzs @17 aifeq 91 Faew wfaat
1 475 g€ T dow 7 famyw s
F WOH AWEATTT GFEHIT 17 [
ar o1 qg M Az ghagAsw HA:
Wi fa® & f TR gW T ave
3 3w fqE Frovar & W %
afsa A gwrr A AswiFT favy
wedl g1 | zfad @ gwre @)
Azl w1 fadig vt g f ot F
wer wfgat 4t o dzwia glHar
T ot 357 & FA9T A @ FeA)
W A ) w2
HAT W Fgar sgd fFFF AT mn
ARl THA AT AAVE  EAT 51
vy d47% 1% WA ¥ SH T A7
or 71 wESIT F Aty ad gwo
Fvdt § T8 dzwl 7 ARATN wal
AT & A g wwAfaw W 2
A% £ 1 AW e A 7 mem 93w
% afwmarg % ger wfga 7 328 26
4% Wz 7 fag nng W %
wEA HAT 7 FO A A #1497
fad aaafa 41 oy Hewr A
a1 WT A TH RAA A FAl
g \qv=a, o favig afz &#f7 arare
7 fagare wet F wisgw & A1 A)
Far Hmafa 4% 7 (saFaE)

s oRvaY fag : AF A1 @Ar
#t adt 1 30 aT ® AF Zm0)

e O WE : IAR aql
wmfe o1 5y fasrd g4 &
FRalted FTE WY TH TEIT FT FHAT
AES W7 ATHIAT A FiaFsar =1
(emaarw) fasrd sl  mrsan &

© | ag wa=r ang fGor @ oadl

faoiy fear 2y aFf Af T afanr f5ft
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[Fraadt 5w s I & gfr @ wew At adi w3 wid

. 18 tm owamdy & ogme

fatiq w1er &t adf §a° & 9
AT7 3% € gy & 1 Af W wE-
ez 4 agAr & & ARgTUE Ay
77 781 w8 avq § fF vy wWarere-
#ima w8 &1 zA9¢ 4 4T aw 4l
#% diar B wEEETgaT &) galad
TZ FEAT AmA g iw 7% fedt afz-
37 9 #1 g fwer wsw #i g
w3 gara 1@ § fr oafkad & o
¥ AT B A@FTg A wa w0
ATy d5%  FAT & T8 0
AYRIT & WIETH & giAT AfEA W2
T34 ®% & wrear faad W)
AR ST QIFIL0AT FATGAT 97 A
w.F afw AE Wl W HE anw
" z3 +F anr fe sfao § s
TISGE F 77 AT 4T F qET Gfagi
i g welt ¥ faar gy d3F A4
garg ? gdrdew garé a1 qark, 7a
a7 W 79 3fez § vr gAgw
fradh w1 § wigifr fs 7g gama
F7 61T~ I, TE AT AT FI IR
A, ¥ UF AT AR &I 82
Fiema  AwfTa waer ATEdl
f+ @154 q @eET aa@ #4f & |
zawi wifaw & 1o0 FF @ £

SHRI HAREKRUSHNA MALLICK
(Orissa): The Home Ministry is inactive.

sitwat ®Gw wwE o wifgw aieo
F1 395 & W WG a3 9@ T
g %4 fr g8 ST WY F@ 797
7 ner @ ¥% a9 9fus fawfas
2 AT I8 gy aaAfaw 9§
FIIM Fw 9 @A 71 fa¥faa
ferr atar ¢ wv ¥ &7 U 2
@ f& T fawd gu & Faawl
wEra gw€ FiA &0 qeEw gl g
o7 fawra 71 wifeq @ fasra

qa w1 fugs gr &l

W [ 39 aa £ foug 0F wer §
wifqs maaas 94 @ AT § we
7 whawfea @a Tasr #3971 § 7w
G5 gial & ®.7 T2 waA@T F) 6k
CON o5 o
TFEIT & qAT @04 9ifzT FrTa
a1 ag fawe v gz 3| fa
wi faw? gu zAry & AT SR
w4 F awar §, =AVIEET  Ta 7
A%al § affF va 9917 & ) g/07
anTa WY & UVAT ¥ Az AaTa, A
F AT W Fa & 95 &A|R OB
oA, H UF W7 AEETG 994
A1 aTH WA o7y Wiwfam  FEar
FIgH FE FWT FW H AT FEE
ZmT s f wagaal quwm #
DHET ATRT 7 aWIT T A7 HIwTE
# fax afseta fFargat 29.¢ zag
fead ofware 08 § 97 za Iw i
L€d FET AR B G gw § 7
za &atfagi = fesdr MW & 1 fedr
wiAd & g7 IW 7 faa gearfaar
Aff & & ar afaers 96 fewr ozw
£ (&wg wAET) a0 g7 Faa0
arzdl df f& sraw me A fw
1972 W 9q1ea ARt Garfasy
F) 99 24 F1 NNAAT T T A 7,7
zaal & A% 1980 7 7% @RAT aq)
7 fag®T =19 €adgar FUry 1A
HEATR WA ASAl 97 | TAF Hi04q
Qi dF 4. 25 Al@ WAz 97
avpre s 98 W oad g Pig A
Fw wiaed 9F fawrerdts £ 1 dwe
g1 AwHlT Agqa g f& @1 9|
F¥ & § W1 WAgA ATET AT
Fa ar e & 3w faviy faar s
1972 § UF &% 97 Awar @7 540
47 1| g 9 ATH 9@ AFAr w0 W
I SAAT HIFH? 7 AL 78 | g7
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w7 fzar 1 vy g = gf @sar &)
fmz 1980 # mreeq fFar aor |
¥ 3R A1 F QIF F) gAT
ag € f& W@ wIwIT wEgaan
agm haifaai o eqfa & wad afa
M WET H ERTYH AAG | TadF Alw
A TATeE AT Sig T AI9E
T g foded § agr gad &
FiEl AT § FOL g g 9v°q
9F IAF WA g T AqE H TG
3T Fr ar 7€ Fed 8 oUW
WAT FT N, yEew ar Afa § aga
T B fagrd ) =W FA0T
g7 3% 9fa wodT war A wv
awd § Ta® wfa WeAr wer W
¢4 AiF A oW FT A% £ |

37 foid & dfr-qdr wre fed-fe
9 &1 wufent ger g mfvw qg
A #1 oWt (e wedr 8 osa
foid & 7 & ¥4 = 9%T #¥
afgat €t gt wdgd o osiq
7z fovd 9% o o a1 34 o
FT 94T T WH TH HATAG &, AT
ford wit & w94 wmfaai ot awe
w$ 2 Ttadr & wodw gma aqm
FIET 1 T4 P 1982-83 (ewaarT)
fafzn & wo g9 @ o o A7
a5 @A wfegx f& w=fHEac g9
¢, wafgar #@r ¥ 82-:3 1 WT
zi fafesdt A foed odft 8 s
G daT W7 97 uF #qf A W0
i @ oA A WMAT FdiAr Sgi
fagd fqar @ & o g21 fae,
qfqaa fafaeet wig @z we a95q
aoz grefaa uee qifemigz< awag |
A WY 77 FgAr qEd fF o
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uufy @3 g§ & sl q@iw g2
faz #fadz & fafaee 21 37d K &
far wmar & =z fyfarzr #iT zaar
@t 7 wafs saF qw eTew
2 a e 78 Teem TE e
&1 Gl gE-wrE a9 gurd S
fear gt @ A qg Waraw @ w2
wdr wgraw @ Fgar @A F 5w
SFT FT TA(qar g g qrfgd Wiz
FAAT &1 AET A UF W I & ard
# AR A WA FE AGA!
#Iqq, 72 Wedw Wew W F AW
2 frq q¢ gz 1 A wEEd
FEAI FIAWEF AT &, IAT qAAN
2\ ofrme, wpgfer afe we aada
@ fremm & ai¥ § g "awa T
oyt foie & wen 8 g fas
fear gor & #1X §U TW G99 F
UF gAE ¥ Wi A g @ Aoz
wams ga afwar & faww F f@g
wan waraa 41 faam &1 wqnar
T % | i arwifet & faa
o AgEFr 7 f@dt IwE F
HATAT F AW H TAMGAT A FL |
wAfeg 7 #¢ f@ ag wfaar afqas
& wqae qome F W sy fag
2 A% WM HA@ IAH | 9¢q A
FEEor A qar far @@ s
Fw § onfaar @@ g A 9
gt @ WX WA 97 9¥ WIT 7
&1 9| qH Ag WEE WA, g
¥ qx TAT fAE WA F F I
FTE T AEAT A TATT wAH F AT
Al Y A& wrE-wrz AT HWie
TAT § FASIC A FT IS aga
FAGTC § | 9T AWAET F A9
TT § ¥ wrfaat @ A8 9gw Qi
g 1T ST 9T ZH T I T
2, FAAC A9 & @7 A1 @yTEH
daaq Fedr g gawr qfom T2
getr & maar glagio oS
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Zidr 2, 9 glaet & a1k A,
a7 & 1T § ofr 4 Fg T F
ag a4 W gfgaw R 7O oI
AN GF Ta-qgEd J@d @ Ardr
z o ody feafa 5 & Fdr =wwar
f& s fad wwa 8 #awg @
faamr g1 wg &aEqr, WE & AA-
=1 waglea wifq, s, wiErfar
a1 fres ar aw d@ifgd 98 2,
af @i w1 oA GWw TE o drEn
i i g T A omET FoAw
W94 AH qF WA A G H
a@a &0 91 g faan & 9w AT &
TFF-agT amATT FA § . (sTaara)

UL iag go A arifa-
TqF qag aF 7T )

sfiad!l aow @WWE : WIT AT
wifsgd® qf feeed 7 703 go gar
% fAad wrowr ot Fga-Agn a-
a7 |

FuAdTaR (i WTo THFWF )
AT T AT FEEIRT | WITRD 9
faaz 2 6 famz wreaY aff % &
(sxaeT)

stAdl waw @mE WA, §
qraar @At § oqmam A fw oo afe
wifr A zw Afgaedi #1 ad  Afwa
Az ® W arfaai #1 gaq & fauw
WTET A A WL (s@awa)

SUHATAN (9 W0 AWEFWA ):
HIGET WErAE AT BT o

41 TRATH gmag: (I sEW)
AAAYE FTRETSEe off, WA 9 6iv
fwer & @t a0 w1 gar s oo
T f AT, qATRE T & AW &
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SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): Mr. Vice-
Chairman, Sir, it is with great concern that
we see the Report of the Ministry of Home
Affairs, wherein under Chapter II, under
Introduction they cay:

"The law and order situation in the
country during the year has been well
under control."

And it is an irony, in fact a practical joke,
when we see in the latter portion of this
Report the number of incidents and the
cases of violence perpetrated on innocent
persons while the Ministry of Home Affairs
is looking askance and helpless.

In the same para it is said;

"There have been some violent
communal incidents in Bihar, Uttar
Pradesh, Gujarat, Karnataka, Tamil Nadu
and Kerala."

And here they conveniently forget the
latest holocaust—we say. the greatest
holocaust after 36 years of independence—
in Assam. There is no mention about
Assam where thousands of Muslims have
been slaughtered and murdered
mercilessly, and there is no end to it as yet.
That is the ironical portion in this report.
And then it says;

"The situation in Punjab has been
by arid large peaceful, barring

strayincidents."

A D.I.G. is killed in broad daylight outside
the Golden Temple, and it is called a stray
incident. And the culprit is yet to be
nabbed. Then it says:

"In the wake of the intensification of
the agitation in Assam against holding of
elections, there has been large-scale
violence and several innocent lives were
lost in group clashes and mob
violence."

This mob violence was perpetrated on
innocent Muslims. They forget it. They
think that if they do not mention the word
"Muslim", they can hoodwlnh world public
opinion and

Home Affairs

the people here who know what  is going on
in a particular State.

Sir, as far a; communal violence is
concerned, the number of communal
incidents in 1978 was 230 and the number of
persons injured was 1,853. But in 1982,
ending December, the number of innocent
live, lost was 474 and the number of persons
injured, 3,025. And there is ny mention about
the Assam murders.

In the latter part, we see another thing
which is again to hoodwink world public
opinion and the people living here in India. It
is the formation of a committee.

"Taking note of the unfortunate
recurrence of communal riots and certain
grievances of the minorities, the
Government have appointed a Committee
with a vie,, to discuss the concerned issues
and consists oi the Home Minister..." and
others .. "and Begum Abida Ahmed, Mem-
ber of Parliament."

Now those five persons shall constitute the
committee and the purpose is to discuss, not to
identify, the grievances of Muslims. It is
strange that the Government is yet to know
what the grievances of this great minority in
India are, who are slaughtered for no fault of
theirs, who are day in and day out murdered in
broad daylight. And as far as the culprits are
concerned, they escape and there is no
mention about it. The property of the Muslims
is burnt down and looted. Innocent lives are
lost. And even then they only say, "We are
going to pay them some compensation, some
relief." We are not concerned with that. As far
as this committee is concerned, it is only to
deceive and beguile the people who are living
in this country because we do not know what
ity terms of reference are, when it will present
its report, whether the committee has power to
take evidence and call for grievances from
others, where it sits, what its secretariat is. All
these things are hidden from the public. It is
only just to deceive us that they say that a
committee has been set VP and it will look into
the grievances.
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Sir, with bleeding hearts we are mentioning
the Assam situation where for the last three years
this agitation is going on. We wonder what is the
ultimate objective of the Government in having
talks with those people who say there are
foreigners in Assam. Who is a foreigner? Is it a
person who has come from Bangladesh? And if
there is ally person in Assam who has come from
Bangladesh and you want to deport him back to
Bangladesh, why have you made, the Central
Government, an agreement with Bangladesh that
none shall be deported from this place? I am
referring to this because I have here a statement
by our honourable Prime Minister in the other
House wherein on 22nd February she said, ""That
is and has been my consistent * -stand and it is
on that that all these talks "about Assam have
bee, held. I have pointed out to some of the stu-
dents in some of my meetings that there i a great
difficulty of moving large populations; perhaps
you may have read what ha, happened recently in
an African country. And I have said: Where will
we put these people? That is to say, you say i,
your statement that thes, are "foreigners" in
inverted commas, meaning thereby that they are
not foreigners. Where will we put these people?
This is *something where you cannot just say, I
am going to send these people out. Where is
'out'? Where will they go, which State in India
will accept them, which country outside India
will accept them? This is the question which I
posed to the students and at that time they agreed
with me that it is a major human problem. . I did
say also that those who were born here—and |
think it is in our Constitution that those who are
bom after 1950 since the Constitution was made,
are Indian citizens—We cannot send them out. [
said nothing beyond that, beyond what I have
said before. Now, the question is simple. If you
think that there are no foreigners in Assam—and
I was in that meeting of 5th January, 1983 which
was convened by Madam Prime Minister—and
the question there was
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that as far as 1979 electoral rolls were
concerned, we  cannot delete  any person
from that roll because he has a constitutional
right and he can approach a court of law as to
why his name is deleted from  that electoral
roll, on what ground, then the biggest problem
is, assuming for a while for the sake of
argument, I say only one or some ten or a
hundred persons are declared foreigners,
so that as foreigners they are to be
deported, where will you send them?
West Bengal Government or Bihar or, for that
matter, even Sikkim, are not going to take them
back. Where will they go? Are you going
to throw them into the Bay of Bengal? Second-
ly, as far as Bangladesh is concerned, the
border is sealed. Are they going to accept
them? The problem is, when you are not in a
position  to deport them, when you know
for certain that there is no State, as the Prime
Minister said, which is going to accept these
persons back into  the State, where will you
deport  them? Why have the talks at all with
AASU and AAGSP? What s th, purpose
behind them? The purpose is for the last
three years, you have been holding talks with
those persons “ho were creating lawlessness
there, who were committing murders and
who were committing violence?  And you
were inviting them for talks. The result was
that as far as aPP*sement is concerned, you
want to appease them and they got the chance,
they got the strength and one fine morning you
are helpless there, thousands of innocent lives
are lost, and  the Government was practically
paralysed; no Minister come, out of this hut or
palace or whatever it is. Now, the question is,
it is said, that we ™ wise after the event.
Unfortunately, we are not wise even after such
a holocaust. It i after three or four months
of continued  violence, murders, rape and all
that, now on the 25th April the
Assam'Government has issued an order on
suspension of licences for firearms in eight
districts of Assam. This  order comes after
four months of violence. It is not a minor
negligence on your part. /
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should say it is criminal negligence
"bordering on collusion. This is how the
Central Government is looking after the
affairs of Assam. If the Central Government
owng the responsibility and deals with the
problem squarely the situation will not come
to this stage. I will only cite one instance
from my own State. I did not want to mention
It. But perforce I have to do it. On the 10th of
March there was some minor incident in
Rajouri in the State of Jammu and Kashmir.
The State legislature was in session. A
member from the opposition asked the Chair
about the Rajouri incident. Th, Chief Mi-
nister, Dr. Farooq Abdulla got up and told
what the incident was. Some people had come
and staged a dharna outside the police station.
He. said clearly. I will break the bones of
those who break law and order there. These
are his words.

The next morning he went there by
helicopter. The situation was peace-ful in no
time. But the Central Deputy Minister for
Law, Justice and Company Affairs went from
Delhi to Rajouri. What for? After some ten or
twelve days he wanted to stage a peace march
in Rajouri bazaar. There was no communal
disharmony. There wa, all peace, calm and
quiet. There was no problem. He went from
this place to have a peace march in Rajouri.
Since there was nothing for him to do, he
issuett a statement saying that the Government
of Jammu and Kashmir was wasting money on
non-productive works. Thi; Statement had
nothing to do with that incident. The attempt
to fan the fire of regionalism o, communalism
in Jammu and Kashmir will not succeed. If
you have will power and courage, pleas. deal
with Assam and other parts of the country and
take positive steps to check these communal
disturbances.

There is the issue of Scheduled
Castes and Scheduled Tribes. I am a
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member of the Parliamentary Welfare
Committee on Scheduled Castes and
Scheduled Tribes and in that capacity I have
toured some parts of the country. It is most
unfortunate that their conditions are going
from bad to worse. They are being subjected
to organised violence and they are being
treated worse than beasts. As regards your
Plan components and others most of them go
down the drain and these poor people do not
receive even an iota of that amount which you
are spending or allocating for their benefits. I
would request the Home Minister to look into
their affairs. We have submitted some reports.
Kindly have a look at the recommendations
contained in those reports of the Committee
and see that something better and substantial is
done tor those unfortunate people who are be-
ing called Scheduled Castes and Scheduled
Tribes, and who are treated as  something
worse than Dbeasts.

Thank you. 6
P.M.
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SHRI V. GOPALSAMY (Tamil Nadu): against agitation but such violent agi-'
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and violence. That i; why tne yomn in the United
States rushed to see the film of Gandhi. It shows ihe
thirst of the people for such a message. But Sir, 36
years have passed since the Tricolour fluttered over
the skies but not a single day passes without  an
atrocious attack o, weaker sections, not a single day
passes without clashes among religious groups and
communities. Sir, our women tremble to travel not
through the jungly but even in trains. Every hour
witnesses a case of rape. And we are not happy with
the present situation. And my hon. friend from
Jammu  and Kashmir correctly stated that the pro-
blem of Assam has n°* been solved The agitation was
there for years, for three or four years. It was not
violent. A peaceful agitation was going) on. But the
problem wag not solved. I think, the Government
committed a tactical blunder, a  strategic blunder by
conducting the elections before solving the
problem. It was the main, basic issue before the
people and  the Central Government.  Sir, now
Punjab is in flames. Assam is in flames. Assam
has heaped hills o* skulls and skeletons. Blood
flows competing the flood in th, Brahmaputra. And
in Punjab, when we read the new; about
the shoo'ing incident, we  felt shocks and
shivers in our spines. Sir, I associate myself with the
other Members who strongly condemned the acts of
violence. When  the DIG was coming out of the
Temple carrying prasad in his hands, he was shot
dead from the point-blank range. And, it is alleged
that the assailant has gone inside the Darbar Saheb.
Sir, these Gurda-wara, o, temples should be the places
of worship, which  should spread the' message of
love. But when these places become asylum, for
criminals and murderers and for their armouries,
there is a danger signal. I appeal to the leaders of
the agitation and leaders of the extremist movement
to give up such ideology. Sir, there are many ways
to demonstrate their own views; non-violent
methods and means are there. I am not
tation

Mr. Vive-Chairman, Sir, I am so thankful to should not b, there. What are
you for giving me this opportunity to take part
in this discussion. Sir, it j; a most painful
paradox that when the message of love, non-
violence, ahimsa of Mahatma Gandhi in the
film of Attenbo-rough has sent rediation and

reverberation throughout the

length and

breadth of the globe, the birthplace of

Mahatma Gandhi witnesses every day
holocaust ,nd massacre, bloodshed and
carnage. Sir, throughout the world,

particularly in the Middle-East, in Europe, in
the United States the people are fed up,

disgusted and frustrated with
bloodshed

warJ Tlmft
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L&hri V. Gopalsamy] the reasons for all
these problems? All of a sudden, the Central
Government announced a commission to re-
view the Centre-State relations, and hon. Mr.
Era Sezhiyan wa, very correct in putting the
question whether this is a one-man
commission of Mr. Sarkaria Or this is a
commission under Mr. Sarkaria. The
Government has not come out in clear terms
and the termg of reference have not been pro-
perly defined so far.

Sir, it will be very relevant if I recall the
day; of great leader Anna when he visited Delhi
on 8th April, 1967. Then he was the Chief
Minister of the State of Tamil Nadu and he
emphasised before the pressmen th» need for
the setting up of a high-power commission
to examine the workmg of the Constitution for
any necessary re-allocation of powers between
the Centre and the States. But, Sir, his
statement ~was  not taken seriously by the
Central Government. Again [ quote his speech
on the 27th June, 1967, in the Madras
Legislative Council. I quote the relevant
portion: "The relationship between the State
and the Centre should be reviewed.
Unfortunately, the Prime Minister of India has
brushed aside the suggestion in one of the
replies he has given on the floor of Parliament.
She has stated that no commission is necessary.
If by this the Prime Minister means that she is
posted with all facta and would render
justice, I welcome the statement. But if the
Prime Minister were to mean that there is no
necessity for a commission because there is no
necessity for reviewing the position, then I beg
to differ from  the Prime Minister  of India
and I would reiterate from this House that the
time has come and come urgently too and will
emphasise none can minimise that the time has
not com, when the State-Centre relationship
should be reorganised on a more stable basis."

What

Hr, *e was a prophet. he stated has

come true. So, during
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those days when Anna gave the call, he was
ignored and  when nature snatched our
great leader from us and his abl, disciple Dr.
Karunanidbi took the reigns of the State
Government he announced a committee under
the chairmanship of Justice Rajaman-nar.
Three eminent luminaries were on that
committee” Justice  Rajaman-nar, Mr.
Lakshmanaswami Mudaliar, the then Vice-
Chancellor of  'the Madras University and
Justice Chandra Reddy another Justice of
the Madras High Court and thi; committee took
up the matter.  (Interruptions) . Yes, he was

also a Chief Justice. Mr. Karunanidhi
constituted the committee in  1969.  Sir, this
Committee submitted its report. ~ That report

was sent to the Central Government. What
happened? For all these years what the Cential
Government  has been doing with that report
of the Raja-mannar Committee? In the year
1974, our Government under my leader Mr.
Karunanidhi passed a historic resolution
requesting the Central Government to review the
Centre-State relations. Where was thig
resolution also thrown? Then, the Marxist Go-
vernment in West Bengal passed a resolution;
they issued a White Paper.  What has the
Central Government been doing all these
years? Now, when you hear the strong voices,
when you see flames in  Punjab when you
see the flames in Assam, you have now
announced th,  appointment  of this
commission. Are you really sincere to
review the Centre-State  relations. I have
got my own doubts. I doubt your
sincerity; I doubt your honesty;
otherwise, the Central Government should have
placed the report °f Rsjamannar ~ Committee
on the floor of the House of Parliament and the
Parliament should hav,discussed the  report.
What was ' the harm if they had discussed th,
report of the Rajamannar Committee. They
never bothered. What wa, the reason? The
reason i, simple. When the frameis of the
Constitution were framing the Constitution, the
Government  of India Act 1935 was  very
much before them; the enactments of
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the British Empire were very much before
them. Therefore, they never bothered about
protecting the originality and individuality
of the different races, different cultures,
different civilisations and different nationali-
ties. The previous speaker say, emotionally
and with much agony where is Bharat
Desham. If you say Tamil-

desam, if you say Bangladesam, where is
Bharatdesam? That is the question, where is
Bharatdesam.  You should not forget the past
history. You say only with a powerful Central
Government, this country's integrity and
unity would be protected. I say, Sir, there was the
Maurya Empire with a very powerful Central
Government; there was the Gupta Empire with
a very powerful Central Government; there was
the Moghul Empire with a , very powerful
Central Government. When Aurangzeb ruled
over this country, the Central Government
was very powerful. But what happened? And
now you say you want to protect this country,

India. We should not forget the past history.
India was made one  country after the British
came. Of course, there was a national struggle;

there was a national feeling and national
consciousness; I agree. But Burma also was part
of India before 1937. From 1826 upto 1937, the
soil of Burma formed part of India. Afghanistan
was a part of India and Dhaka was part of India;
Karachi was part of India. But they have all
gone. Now from Cape Comorin to Himalayas we
want to protect the unity and integrity of this
country. We are not against such a philosophy.
Of course, we gave the call for a separate country
Dra-vidnad, Dravidsthan. But sincerely we gave
up the philosophy. When the cannons roared
in  the Himalayan ranges, our great leader
Anna gave the call; yes, let us fight for the co-
untry; let us  fight for the unity of thig
country; let us give up the philosophy. But
the reasons *?or which we demanded
separation, are still very much there.  That is
why, when this Rajamannar Committee was
formed, terms of reference were announced on
15th  November, 1969 end I quote  relevant
para. "The
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Committee is requested to examine the existing
provisions of the Constitution and to suggest
measures necessary for augmenting the resources
of the State and for securing utmost
autonomy of the State in the executive,
legislative and judicial branches, including the
High Court without prejudice to the integrity of
the country as a  whole."  This is  what
has been said. With this sentiment, it
started its work and it submitted its report.  Sir,
the draconian provisions, the menacious
provisions of the Constitution, articles 256
and 257 should be reviewed and article 365
should be repealed. Articles 356 and 357 clearly
indicate that the sword is hanging on the heads of
the State Governments. Any moment, a State
Government can be dismissed. Such provisions
should be repealed. I would only request the
Central Government that they should come out
in clear-cut terms, spelling out  the terms of
reference. How many times you have amended
the Constitution. The provisions of the
Constitution could be amended. This iy th,
only panacea. Giving more powers to the
States is the only panacea to solve all th,
problems. In  our country, millions °f people
have suffered because they were  branded as
Scheduled Caste, Backward Classes and so
on. They are socially and educationally
backward. Inthe name of religion in the name
of the caste system, they have been oppressed
for centuries. Now, the Mandal Commission
has submitted its report. With all sincerity and
frankness, I would request the Central
Government to implement the recommendations
of the Mandal Commission.  The people
belonging to the Scheduled Caste; are the most
oppressed sections. They have been treated
like animals in this country. At this juncture, |
would request the Central Government, I would
request the Home  Minister,  to unveil +he
portrait cfour great leader, the champion
of social justice, who started his crusade
against such oppression, the great leader.
Thanthai Periyar, in the Central Hall of Parlia-
ment. [ would request th, Central Government
to see that the message
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of Periyar is carried to every village and every
town in the North.

Before 1 conclude, I would request the
Central Government to bestow its attention
towards a very serious problem. This is in
regard to the dispute over the Kannagi
temple. This is a dispute between two States,
namely, Kerala and Tamil Nadu. This
Kannagi  temple is of  historical,
archaeological and literary importance.

SHRI P. C. SETHI: I would like to inform
the hon. Member that yesterday, two of his
colleagues met me and I have spoken to the
Kerala Chief Minister. Today, the temple ig
being thrown open for the Tamilians who are
going there.

SHRI V. GOPALSAMY: For this
Poornima festival? Thank you very much.
Earlier also, our Home Minister has written a
letter to the Chief Minister of Kerala asking
him not to make any change before the
dispute is settled.

Sir, the survey records clearly establish the
case of Tamil Nadu over the claim in regard to
the Kannagi temple. The temple is situated in
the Vannathi-parai forests in the Periakulam
taluk in Madurai district, which were declared
as reserve forests even as far back as 1883. The
survey by the East India Company in 1817 is
also very much in favour of Tamil Nadu. " The
land survey racords of 1893 and 1896 as also
the survey maps of 1893 and 1916 clearly
establish that the temple is situated within
Tamil Nadu. The Tamil Nadu Government'?
subsequent publications in 1952, 1957 and
1959 reiterated Tamil Nadu's right over the
temple and Kerala did not dispute the daim.
The temple contains stone inscriptions in Tamil
'Vatta Ezhuthu' i.e. round letters. Two of the
inscriptions one by Raja Raja Chola and the
other by Maravarman Kulase-karan are
noteworthy. The name 'Massathuvan', the
family name of
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Kovalam, husband of Kannagi, figured in these
inscriptions. The Kerala Government has now
decided to erect demarcation pillars. This is
very serious. Also Kerala has installed a
'Durga’ idol on 15th March, in one of the five
mandapams. This is a challenge thrown
towards Tamil Nadu. As the Central
Government and our hon. Home Minister have
taken steps, I hope the problem will now be
solved because that place is ours, we are
sentimentally attached to Kannagi (Kottam. All
the political parties in Tamil Nadu have
expressed their protest and they have requested
the Central Government to take steps.

Before I conclude my speech, I would like
to put it on record that whenever we speak
about State autonomy or whenever we speak
about anti-Hindi agitation, we are branded as
separatists and we are branded as if we have
the view of parochialism. In this connection, I
would like to quote the great politician, the
political giant Rajaji. He says:

"The DMK may be superficially deemed
to be only a regional group but it represents,
in effect, a call for a true federation based on
reasonable autonomy for all  State
Governments. It represents the national
opposition to an unworkable inefficient and
oppressive Centre...The separatist bogey
was an invention of the Congress party to
perpetuate its one-party tyranny. A truly
federal government is the only efficient
system for a country of India's size and
nature. The DMK's triumphant protest is a
symbol of that political truth."

He was not a member of the DMK party. He
was opposed to the DMK party till the later
part of his life and these are the words of
Rajaji. So, T Would request the Central
Government to view this problem from this
angle.
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With these words I conclude ,,,y epeech.

SHRI M. M. JACOB (Kerala); Mr. Vice-
Chairman, Sir, in fact, I would like to
congratulate the Home Ministry not only
because of the appointment of the Sarkaria
Commission but in the midst of several
problems the performance of the Home
Ministry during the year, was commendable. 1
was listening to the speeches of the hon.
Members from the opposition. Except a little
stonethrowing nothing substantial was heard
from those benches. My friend Mr.
Gopalsamy in his speech just now was
expressing some doubts about the Indianness
of India, whether India has become a nation as
such. Is it during the British rule that India
became a united India? Sir, if you look at the
history of India, Megasthanese has mentioned
in his writings as one India. Kautilya has
mentioned that from the Himalayas to
Kanyakumari India is one. Even the Chinese
travellers, who wrote about India, have
mentioned that India is one from the
Himalayas to Kanyakumari. There iy ample
evidence available. So, the need of the hnur is
to stress the unity of this country at any cost. |
strongly advocate for a strong Centre. Without
a strong Centre we cannot have strong States.
My friends in the opposition were clamouring
for more and more federalism. Perhaps they
were thinking of the 22 States as on today and
giving more power to those States. But look
back to the history of India. There were 600
native States at the time of British rule in this
country with 300 languages and dialects.
More than «00 independent states were
existing in India. Actually if you throw open
the doors for federalism and start giving
power to the lowest, where are you going to
stop? You can easily start somewhere but you
cannot stop anywhere. So, for maintenance of
unity and integrity of this country we have to
have a strong Centre and the Home Ministry
will have to take firm steps to deal with the
fissiparous
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tendencies wherever they are coming up. In
this context I was looking at the resolution
adopted by the Constituent Assembly in
1948. This is the resolution adopted in April
1948.

"Whereas it is essential for the proper
functioning of democracy and the growth
of national unity and solidarity that
communalism should be eliminated from
Indian life, this Assembly is of opinion that
no communal organisation which by its
constitution, or by the exercise of
discretionary power vested in any of it
officers or organs, admits to or excludes
from its membership persons on grounds of
religion, race and caste, or any of them,
should be permitted to engage in any
activities other than those essential for the
bonaflde religious, cultural, social and
educational needs of the community, and
that all steps, legislative and administrative,
necessary to prevent such activities should
be taken."

So there is a very clear indication about the
intention of the founding fathers of the
Constitution. The future of our country was
visualised by them. I ask the Home Minister,
has he taken sufficient administrative steps to
prevent any eruption of the communal tension
as we faced during some periods now? Of
course, this is not a new thing happening this
year in Assam or some other part. Even
before Independence, we had problems. After
Independence we had the partition problem.
We had enormous problems facing our
country— communal problems, economic
problems and all tensions existed in this
country. And rightly because we have a
strong Government, we have a strong political
system in this country, we were able to solve
those problems as soon as they arose. We are
not proud when we speak of the situation in
Assam. But we are proud when we speak of
the defusion of the tension in Assam. We
were able to handle It successfully. We must
con-
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gratulate the Home Minister that they were
able to handle the Assam situation in a
democratic manner. Even the people abroad
thought that India is going to burn out of the
Assam situation but India did not burn be-
cause sanity was there, we were able to show
our inherent strength in solving the problem
correctly.

Now the Punjab situation is there to cause
worry to all. Well, I am also sorry for what
happened yesterday. A DIG was shot dead in
a holy place. Should it happen likp this in our
country? Permit me, Sir, to quote from a
speech made by late Dr, S. Radhakrishnan:

"Every religion is at liberty to practise
its tenets, to follow its own principles, so
long as those principles do not outrage the
moral conscience of men or endanger the
security of the country. We do not want
religious principles and political beliefs to
be mixed up. This has caused ruin to the
country times without number and we are
anxious to avoid this as much as possible."

Are we mixing up politics and religion in
Punjab? I would request the Home Minister
to find out whether it is a mixing up of religion
and politics in Punjab, whether a sacred place
like the Golden Temple is being misused for
political purposes. Is' it going to be a
shelter for political extremists in Punjab?
Though I come from Kerala, the southern
most corner of the country, we are con-
cerned about what is happening in Punjab,
because when one part of the country suffers,
the whole country is suffering. It is not
isolated as if a Punjabi is suffering ora
Sikh is suffering. When a man is shot, he is
shot; when a man is dead, he is dead. Whether
it is in Kerala or in Punjab, it is the same. So I
say that we have to introduce a new
educational programme even in the system of
Government ~ working. I feel  that the
training of the officers will have to

Home Afiairs

be given more orientation to see that the
secular aspect is highlighted and also
protection is given to the people.

I was going through the reports of the
National Integration Council meeting when
the Chief Ministers met in 1961. I found that
three important suggestions were made by
them arising from of the decisions taken at
Bhavnagar congress session where Smt. Indira
Gandhi was the Chairman of the Committee
which discussed national integration. There
they said: (i) national outlook in the field of
education; (ii) promotion of minorities in
economi, field; and (ii) security to person and
property. These were the three main points
which were discussed by the National
Integration Committee of the Chief Ministers.
Subsequently also we have achieved
tremendously in these areas. But in the field
of education, have we achieved what we
wanted to achieve? Have we promoted those
elements which were suggested by the
National Integration Committee? I think we
have to go a long way in that. Even the
students were asked to take a pledge. I do not
find that pledge much repeated now. The
pledge to be taken was:

"India is my country, all Indians are my
brothers and sisters.

I love my country, andl am
proud of its rich and variedherit
age. I shall always striveto beworthy
of'it.

I shall give my parents, teachers and all
elders respect and treat -every one with
courtesy. I shall be kind to animals."

All these pledges, we said, we have to take. I
think now even in the House we have to take
that pledge. "India is my country." It is not
the regions that are going to matter now. It is
a total country.

I am sorry, the Chief Ministers of some States
in the South  met in Bangalore. 1 am not
against their meeting in Bangalore, but what I
am ' opposed to is the reaction created by
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that type of meeting. It is just like the Marxist
Chief Minister of Kerala two years ago and the
Chief Ministers of Bengal and  Tripura all
Marxist talking about an "alternate plan" to the
country, as if there is nobody else in the
country to think about it. Tripura and
Kerala are far apart, but the ~Chief Ministers
thought of a bigger plan, an alternate plan.
What does it mean, Sir? Ideologically trying
to create a wedge in the nation, they tried to
create fissiparous tendencies to weaken us.
They want to destroy the unity of the
country. Isn't it, Sir? I have a doubt about
the honesty behind the meeting. Iam not
condemning the meeting at all. But what I
say is, when you do a thing, yon must
create a belief among the other people that
you are doing a good thing for the country
because the country is more important.
State can exist only if the nation exists in
a strong manner. We are faced with all
sorts of threats from outside.  After the
successful conduct of the Non-Aligned Meet
in Delhi, many enemies have sprung up around
the world, enemies against India, because
India is going high and strong and now they
want to destroy the country. So, the only
front on which they can weaken the country
is deterioration of the law and order situation
by fanning up communal feelings, by
saying that a Muslim is destroyed in that
corner or a Christian is destroyed in another
corner. This is not a country where majority
and minority are at clash. I tell you honestly,
I think that this country is a land of minorities.
I will tell you the reason also. A Keralite
is a minority in Bombay; a Sikh, a Punjabi, is
a minority in Kerala; an Oriya is a minority in
Calcutta; a Bengali is a minority in Delhi. So,
a group of people who are a majority in
one place, are a minority in another place. So
we, as a country, have grown for years
together. We have built up a systematic
structure. Our strength is that we are
standing as one nation irrespective of the
language differences, the  religious
differences, the cultural differences,
whatever it is.
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But, traditionally, our strength is our oneness.
So, we are a land of minorities that way. So, a
strong Centre does not irritate or doe* not
disturb the minorities anywhere. We are pro-
tecting the minorities. I am happy that the
Home Ministry is taking adequate steps
whenever anything happens to any minority
community in any part. A majority
community in one place is a minority
community in another place. Just as my friend
there was telling, when about the Kannagi
temple there was some doubt in Kerala—in
Kerala they are Malayalis but Tamilians
worship there—the doubt was eliminated by
opening the temple for all immediately
because our country is one. We don't fight
over boundaries as such. If a strong
Government is not here, if a strong Qentr, is
not there, we have seen the worse happening
in India. We know the history of Indian
territories. Long before Independence, 300 or
400 years ago, permanent wars were there.
Though we were a nation, we could not unite
because the territory and boundary disputes
were so much in those days. Everybody
wanted to expand his own territories. So, in
order to curb this, I think a time has come
now.

[Mr. Deputy Chairman in the Chair]

Before closing, 1 will say one point about
the Lakshadweep Islands because that comes
as a very important place. Lakshadweep is
actually nearer to the international shipping:
route and it is a vulnerable spot from the
defence point of view of the' country and also
from the point of view of economic
development of that place, I feel that we have
to pay more attention to Lakshadweep Islands
and see that those islands get more
developmental — programmes and more
equipment to protect them even from
threatened aggressions, from outside. 1 say
this because we all know that the Indian
Ocean is not safe at the moment. Though we
pass-resolutions and we stand for peace, the
Indian Ocean is not free from
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danger. As long as foreign powers are present in the
Indian Ocean, we have to protect more and more
islands like Lakshadweep which are sur-rouning
our country and which are part and parcel of our

country.

So, Sir, without taking any more time, I would
like to conclude by requesting the Home Minister
to give more thought to the process of national
integration, which is a very vital subject. I may
even say that a separate Ministry of National Inte-
gration at a future date may be a necessity in this
country if India wants to survive. But it may not be
the tinae io have a Ministry separately for national
integration and the Home Ministry will have to
view national integration as a predominant subject
because all other factors come later; this is a vital
thing. If India lives, we all live: the States live, the
languages live. If India dies, as Panditji used to say,
nobody lives.
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SHRI AMARPROSAD CHAKRA-BORTY
(West Bengal): Sir, very attentively I have
been hearing the debate on the working of the
Home Ministry and I have found that all the
Members are unanimous on one point and it is
this that we must maintain and we must fight
for the integrity and also the sovereignty of 1
this country. On this point, Sir, both the sides
of the House have no difference at all. But the
question is how to maintain this integrity and
how to fight to keep up and protect the
sovereignty of our country.

Sir, after the Constitution was adopted,
several seminars and debates have been held
as to what should be the character of this
Government, what should be the character and
the position of the States, and so on. You may
recall that the Supreme Court gave the verdict
in the Golaknath Case and that case is the
basis on which they have interpreted the Con-
stitution which was even advocated by the
political parties in this country and it is
because of the fact that after the coming into
force of the Constitution, most of the thinkers
and jurists are pleading for a Government
based on the federal principle. Though we
were all advocating the federal structure for
our country, gradually the Central
Government assumed the form of a unitary
government and once the Central Government
assumed the character of a unitary govern-
ment, mosf of the States have been
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treated and are being created just like"
municipalities. Most of the State Governments
are being treated just like Municipalities and
local bodies. And that is one of the reasons
why people are agitated and they are feeling
that they are not getting their own dues for
growth and development.  (Interruption).

Now, Sir, after the Golaknath's case
we  have been  advocating in different
seminars and different places that Government
should be of a federal nature. Some Members
have expressed their fears about the federation.
I do not like to mention the names. But it is
not that type of federation, Sir, you  may
remember, which was really a point of dispute
at a time in 1939-40, when there was a rift
within the Congress and Shri Subhash Chandra
Bose was advocating against that sort of
federation, that is, under the British. So here
some friend has mentioned that federation.
But he is totally wrong. This federation is not
that federation which is advocated by the
British imperialists. This federation, as
stated by the Supreme Court in
Golaknath's case, means that the States should
not be treated as Municipalities or local bodies;
they must be given some powers, they
must be  given some financial assistance,
they must be given actually some scope to
work for the people. That was what was
advocated by some, including the West
Bengal Chief Minister and others and also
Sheikh ~ Abdullah and also Mr.
Ramachandran of Tamil Nadu. Then, Sir, a
hue and cry was raised—that, these people are
talking of separation. But that is not so. No-
body is against the policy of integration;
everybody is for  integration. When the
West Bengal Chief Minister raised this
question when Centre-State relation was
discussed, an impression was created and
some statement came out that these people are
thinking in a separatist way. But that is not
true.  The point, Sir, is that the character of
this Government is such that only when
you raise
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issues with some violent activities and you
raise some hue and cry which can reach their
ears, do they become a bit alert. After the
formation of the Southern Council of three
States they have come with the Sarkaria
Commission. Most of us were advocating for
this for a long time before, because unless
this is done it is very difficult to have an
efficient and strong Centre and it will be very
difficult to develop the States in a balanced
way. (Time bell rings) Sir, what is the
position now? The Sarkaria Commission has
been set up. Still there is some doubt. The
terms of reference have not yet been
announced.  Sometimes the  one-man
Commission advises the old British technique
to keep the dispute under the carpet for the
time being... (Time bell rings). And you keep
everything under the carpet for the time
being. If it is set up before the general
elections, that is one thing. But if it is set up
sincerely, then immediately the terms of
reference should be formulated and not one
minute should be lost. And he should be
assisted and aided by the top jurists of this
country. Though he is one of the top jurists of
the country...

MR. DEPUTY CHAIRMAN: He is also
a jurist.

SHRI AMARPROSAD CHAKRA-
BORTY: H, should be assisted by people
representing different shades of opinion and
legal experience. Then, Sir, another argument
has been put forward that why are you
clamouring for mor, powers for the States,
there are Zonal Councils, there are Zonal
Councils for the North-East. West, etc. But,
what is the fate of these Councils? Sir, I can
give you one instance. One Council met twice
in one year and another Council met once in
one year. This is from the Report of the Home
Ministry on Centre-State relations. And no
problem is solved and no problem is settled.
Only the Secretariat of some Zonal Councils
had been set up. Sir, there is the Zonal
Council for Bihar. Orissa, West Bengal and
the North-
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Eastern Council for Assam, Meghalaya and
Arunachal Pradesh. But, what is the
development there? Only one part of the
country has been given all the scope for
development, and the other parts are treated
in a step-motherly way. So, if there are some
grievances, it is but natural.

Sir, Punjab is burning. Assam is burning.
Our heart is also burning because we do not
expect that situation in India because we are
all for sovereignty and integrity of the
country. But a way must be found out. Some
means should be evolved. You must take
some lessons from the history of some other
countries, and how this problem is solved in
the Soviet Union, a country of many
nationalities and many languages. You must
understand how this problem had been solved
in China. So, why are you afraid of giving
some more powers to the States? Why are
you afraid of giving the legitimate benefit to
the people of different States? Why ar, you
afraid ...

MR. DEPUTY CHAIRMAN: Now you
have made your point clear. Let the Minister

reply.

SHRI  AMARPROSAD  CHAKRA-
BORTY: I must place my point before him. I
think, the Home Minister should think over
the matter very seriously and not in a casual
manner in which they had been doing for the
last 36 years. Unless that is done, there is
every cJlance that the fire may spread and
there may be burning in many parts of the

country.

MR. DEPUTY CHAIRMAN: Please
conclude now. Nothing is left out.

SHRI  AMARPROSAD CHAKRA-
BORTY: Sir, I refer to another matter. The
Police Commission Report has been given.

MR. DEPUTY CHAIRMAN: That point
has been covered by so many people.

SHRI AMARPROSAD CHAKRA-
BORTY: The Report deals with the
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service conditions and also the
structure.

This should be considered at once. Thirdly,
a Joint Committee Report has been submitted
on the Criminal Law Amendment Bill. Now
the whole country i finding that there is
gang-rape and all these things. Why the Bill
has not been brought forward by the Home
Ministry, we do not understand. So, in regard
to this point also the Government should take
immediate steps.

Now, regarding the freedom fighters, I know
that there are many cases, in fact, lakhs of cases
which are now held up in different States. The
Home Ministry should take early action to
dispose of these cases. Those freedom fighters
have made great sacrifices for the love of the
country. And, wherever necessary pension for
the widows should be speeded up and they
should be given this benefit.

Now, regarding legislation, the Home
Minister was saying that 169 legislative
proposals have been given approval up to the
31st December; that so many proposals
received from the States have been disposed
of. Sir, from West Bengal we sent two or
three years back some proposals in
connection with the Trade Union Act, the
Land Reforms Act but till now those Bills are
pending for approval and thi;y have not been
disposed of. I hope the Home Minister will
kindly look into these things. These Bills
should be speedily accorded approval. We
have made some amendments giving some
benefits to the working class and also to the
poorer sections of the society but those Bills
have not yet been approved.

Sir, with these words, I again reiterate my
points with regard to the Sarkaria
Commission, namely, that the terms of
reference should be immediately drawn up
and some more Members should be included
on the Commission for effective solution
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of the Centre-State relations so that the
country may be saved and the integrity and
sovereignty of the country may be
maintained.

SHRI P. C. SETHI: Sir, I am grateful to the
hon. Members who have participated in the
debate. Naturally, hon. Members are
exercised about the situation in Punjab and
this is quite understandable. I have already
made a statement in the House on the recent
incident which has taken place there
yesterday. It is unfortunate that Shiromani
Akali Dal has persisted in its attitude of
confrontation which provides encouragement
to the extremist elements and leads to
senseless violence. I, however, do not mean
that they are indulging in the extremist
activities. The tragic incident of the 25th
April at Amritsar is the latest in the tally of
violence in Punjab. I had appealed to all to
shun violence and ensure that places of
worship are not used to provide shelter to
criminals. Hon. Members had made similar
sentiments. It is unfortunate that such appeals
are not heeded. We have been making earnest
efforts to resolve the various issues through
negotiations. I am grateful to the Leaders of
the Opposition who participated in the
tripartite talks. Since the Akali Dal did not
continue their discussions after the 25th
February, 1983, which was the date of the last
formal meeting, Government had to take
certain unilateral decisions. Government have
accepted the religious demands of the Sikh
community. The issue of the Centre-State
relations was not only raised by Punjab but by
many other States and now the Justice
Sarkaria Commission has been constituted.
The names of the other members of this
Commission are under the consideration of
the Government. As far as the terms of
reference are concerned, thev are under
finalisation and they will be announced soon.

Then, Sir, the two major questions that
remain to be solved with regard to Punjab are
territorial issues and sharing of river waters.
These issues
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have been discussed with the Chief Ministers
and the Leaders of the Opposition of the
concerned States as also in the tripaitite
talks.

As far as the river waters dispute is
concerned, we had almost come to a point of
settlement, but unfortunately at the last
moment, the stand was changed. In these
talks, we involved not only the leaders of
Opposition parties here but also the leaders
Of Opposition of the concerned States and
the Chief Ministers of those States, to find
out a solution acceptable to all and to avoid
the possibility of an adverse reaction in other
States. But when a solution was at hand,
Akali Dal found itself unable to continue the
discussions.

I share the anxiety of the Members to
resolve the remaining issues. Government's
endeavour is to arrive at a solution acceptable
to all. The Government has always held the
view that the issue should be resolved through
negotiation and in a spirit of accommodation;
but unity and integrity of the country are
paramount and have to be zealously guarded.
Extremist activities and violence will be dealt
wi*b sternly and firmly. I shall reiterate my
appeal to Shiromani Akali Dal leadership to
give up the path of confrontation and to arrive
at an amicable settlement.

With regard to Assam, it has been said that
violence actually started there when the
elections were ordered. But I would like to
remind the hon. House that violence was
there in Assam climate right from the begin-
ning. More than 280 deaths had taken place
includ'ng killing of officers, even before the
elections were ordered. Bombs were thrown;
trains were stopp”. avid everyday some
extremist activity or the other was going on.
However, recurrence of sporadic acts of
violence in some parts of Assam after the
elections is a matter of deep concern. When
all efforts are being made to restore normalcy
and render relief to the affected victims, such
recurrence of violence gives a set-back to the
normalisation of the situation. The State
Government have taken immediate steps to

[26 APRIL 1983]

Ministry 0/ 378
Home Affairs

bring the situation under control. Wherever
violence I;as been reported reinforcements
have been rushed to the affected areas and
patrolling intensified. In all, 82 police,
sta'ions have been declared as disturbed areas
The Chief Minister is periodically reviewing
the situation and has deputed Ministers to
tour all the districts.

All sections of society has suffered as a
result of senseless violence perpetrated by
rnti-social elements and extremists. It is
entirely wrong to give a communal "olour to
these incidents, although iater they did take a
religious and linguistic turn in certain places.
The imperative need of the hour is to b' ing
about a climate of goodwill and harmony so
that all people, irrespective of caste, creed and
religion, ca/i live ir peace and tranquility and
follow normal avocations. Shri Shartnaji
pointed out that now there is a deep gulf
between the various co”rcunit'es there and
whether this gulf wil' be bridged or not. I want
to assure him that Government will c'o all that
is possible in order to bridge this gulf in order
to repair the situation and bring normalcy to
Assam. It is pointless to indulge in acrimony
or recrimination at this stage. What is required
is universal condemnation of violence in no
uncertain terirs. Violence has no place in a
oemocracy and whatever grievances a section
of people may have, cannot be allowed to be
exploited to the extent that it threatens the
unity -si the country.

The Government have always believed that
issues may be resolved through discussions
and are determined to continue efforts for
finding a satisfactory solution to the problem.

As regards refugees, foremost objective is
to create conditions conducive to the return of
the displaced persons to their respective
places at the earliest possible and to help them
to stand on their own feet in the shortest
possible time. Towards this end. Central as
well as State Government have taken a
number of steps, which have been intimated to
the House during the course of discussions
and
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[Shri P. C. Sethi] debates on Assam from
time to time.

And in reply to specific questions on the
subject. The number of refugees as en 23-4-
83 is now, instead of 3 lakhs, 1,50,249 in 175
camps. This means, more than 1,50,000
people have “returned back to their places
and there, now police stations have been
opened.

SHRI  AMARPROSAD  CHAKRA-
BORTY: This is only in regard to Assam.
What about West Bengal?

SHRI P. C SETHI: I will come to that.
Necessary relief assistance including medical
care is being provided. One hundred and
seventy one police pickets have been set up in
the affected villages. Over 1,50,000 refugees
have gone back to their villages. All the
refugees who had crossed over to Arunachal
Pradesh in the wake of the recent disturbances
in Assam have been brought back to Assam.
Efforts are also being made at the highest
level of the State Government to persuade the
refugees who have gone to West Bengal from
Assam to return to their original places in
Assam. Firstly, a team of officers was deputed
and then two Ministers visited these camps.
But as yet, they have not returned. However,
we have promised all necessary help to the
Government of West Bengal and we are
thankful to them that they are providing relief
to these refugees. But we are quite earnest in
our desire that they should also go back to
Assam and new camps should be opened for
them on the border between West Bengal and
Assam.

Considering the need for special attention
to Assam, an outlay of Rs. 291 crores has
been provided for }983-84, which is a 22 per
cent increase over the previous year's
outlay.

Sir, the question has again been raised,
particularly, by Mr. Era Sezhiyan, in regard
to the amendment of the Constitution, on the
question of elections in Assam. This aspect
has already been discussed on many earlier
occasions and I have very clearly said, I have
not blamed anybody, that there was no
unanimity
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on this point and the support of some
Opposition parties which had been offered
was conditional and was not acceptable to the
Government. Therefore, in terms of the 44th
Constitution Amendment passed in 1978,
during the Janata regime, the maximum
period for which a State can be under
President's Rule is one year unless a
Proclamation of Emergency is in operation in
the whole of the country or in the State and
the Election Commission certifies that elec-
tions cannot be held. Because these
conditions did not exist, Government had no
other option but to go in for elections. In the
absence of the required two-thirds majority to
amend the Constitution, Government were
left with no option except to fulfil the
Constitutional ~ obligations by  holding
elections before March, 1983. Besides the
democratic right of the citizens to exercise
their franchise and be governed by their
elected representatives, putting off of elec-
tions at the behest of any group of agitators
would have been harmful and a bad
precedent to the functioning of democracy
and would have given encouragement to such
elements in the other States also.

Sir, Mr. Dipen Ghosh has alleged that
Government has failed to mobilise public
opinion against secessionist activities in
Assam and he charged the Government for
talking endlessly without settling the issue,
Government are aware that there are anti-
national elements trying to exploit the
situation. The secessionist activities as far as
the entire North-East is concerned, including
Assam are being controlled. A lot of extre-
mist” have been liquidated in other States and
the secessionist tendencies are being curbed.
Recently, an organization called the Assam
People's Liberation Army came to the notice
of the Government for issuing highly
provocative and inflammatory pam-phelts.
Some of its leaders were arrested and arms
and ammunition have been recovered from
them. A few provocative pamphlets have been
issued in the name of another organisation
called the National Guard.
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of these activities and remain vigilant in the
matter and arm search in various districts
which have been declared disturbed is going
on.

As for talks on foreigners issue, the
endeavour of Government has been to find an
amicable solution. Representatives of the
leaders of the opposition were also associated
with the talks. If a solution has not been found,
it is not because of want of earnest efforts. The
Government would continue efforts and
consult all concerned in this regard when the *
situation is normal.

Shri Ashwani Kumar' charged that the
accused have not been apprehended in the
murder of Shri Partha-sarthy, Commissioner,
Upper Assam. In this connection, I would
like to point out that CBI has completed the
investigation in this case and the accused
have been charge-sheeted. The accused are
facing trial. He also charged that Congress (1)
are involved in the group clashes in Assam.
This is totally baseless. The worst sufferers in
these disturbances are those who have
exercised franchise.

A number of party workers have been
killed. A Congress (I) candidate was killed.
The nephew of Chief Minister was killed. The
parties which are supporting the agitation
cannot escape the blame that the encourage-
ment given by them has not been helpful in
the matter.

Shri Dipen Ghosh also raised the point that
the JCM had not been effectively settling
employees demands. This is not quite correct.
The National Council and the Standing
Committees met as often as necessary when
the staff side and the official side discussed
the pending issues with a view to arriving at
solutions. A number of important decisions
'have been taken recently through JCM, like
rate of daily allowance on tour, merger of
portion of D.A. with pay for certain purposes,
classification for cities for house-rent
allowance. It is true that a number of items
are also pending, but they are also under
process of consideration, a discussion with
the
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staff side as to which of these charges should
receive consideration of the Fourth Pay
Commission and which could be examined
independently. And whenever there is no
agreement, the matter is referred for
arbitration. SHRI DIPEN GHOSH: There
was an agreement signed by the Cabinet.
Secretary, Chairman of the JCM, on the 15th
February. 1982. (Interrup-tions). He cannot
deny that. Shall I produce that signed
agreement?

MR. DEPUTY CHAIRMAN: You have
already said it and now let him reply.

SHRI P. C. SETHI: I have replied to what
he has said.

Now Sir, Shri Mohi-ud-Din Shawl has
charged the Government for having followed
a policy of appeasement with AASU and
AAGSP. The Government have been
earnestly trying to restore issues through
discussions. Government is bound to honour
national commitments, international
agreements and obligations and find a
solution within the framework of the
Constitution and  having regard to
humanitarian considerations.

Sir, the question of law and order and
communal harmony has also been raised. The
Government keep in touch with the States to
have an overall assessment of the situation
and render such assistance and advice as may
be necessary and appropriate. Restoration of
law and order is the first priority of the
Government. Several legal and administrative
measures have been taken to eradicate
lawlessness and to maintain conditions of
peace all over the country. The State
Governments have been advised to
periodically review the law. and order
situation in the State and take effective
measures to control it.

The Government has remained alert about
the need for maintenance of peace and
communal harmony throughout the country.
The Centre has been in constant touch with
the State Governments who have been
advised from time to time to streamline their
administrative machinery in order to meet the
challenge of com-
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the exhaustive guidelines, the State Govern-
ments have been advised from time to time on
different aspects of the problem. Communal-
prone districts have been pointed out to them
.and we have asked the State Governments to
ensure that representation of all the
communities in the police force is made
broadbased so as to be representative of a
cross-section of the society.

The Central Government have set up three
peace keeping battallions of the CRPF and
five more are being raised. Studies of socio-
economic and cultural causes of communal
tension have been undertaken by some State
Governments at our instance—like Andhra
Pradesh, Bihar, Maharashtra, Uttar Pradesh
and Gujarat—to see whether any lessons can
be learnt, or at least to minimise communal
tension. Recently the Central Government has
also written to the State Governments to
constitute Special Courts for the trial of those
persons who are involved in communal
actions, commflnal tensions and communal
violence. Many Members have urged strong
action against those indulging in violence
during communal riots. A criticism has been
levelled that Government takes no action
against such offenders. We have suggested to
all States, as I have already said, to set up
Special Courts. The High Court has
earmarked three judicial courts for the trial of
cases arising out of Bihar Shariff riots of
April and May 1981. On 2nd April, 1983, one
of these earmarked Sessions Court has in a
judgement awarded life imprisonment to 14
accused persons and two years' rigorous
imprisonment to 7 other persons.

Three Committees under the National
Integration Council—i.e. the Committee on
Education, the Committee on Communal and
Caste Harmony and the Standing Committee-
have initiated a good deal of work towards
national integration and communal harmony.
But I entirely agree with Mr. Sezhiyan that
national inte-

[RAJYA SABHA]

Ministry of 384
Home Affairs

gration alone is not going to help. We have
to solve the problem from the social point of
vie.w, from the backwardness point of view
and also from the poverty removal point of
view. This is an important matter which
should receive the attention of all concerned,
including the Government.

Recently, there was a representation from
certain sections of the Muslim community.
The Government have constituted a
Committee to look into the grievances of the
minority community. This Committee has met
twice and we have given certain
recommendations for the kind consideration
of the Prime Minister. She is going to
convene a meeting of the Muslim MPs in
order to discuss these problems with them and
announce some decisions in this regard. This
is a matter where we have to work patiently
and also take the State administration with us.
But we are trying to do everything possible in
this matter as far as the Central Government
is concerned.

Some hon. Members also spoke of. the
Police Commission's Report. We have released
all the reports. Most of them relate" to policy
matters in the States' sphere. It is for them to
consider and take appropriate actions. Matters
that relate to the Centre are under our
consideration. There may have to be
consultations with the States on some
recommendations.  Shri  Sezhiyan  took
objection to Government saying that the Police
Commission's reports are biased. Shri Sezhi-
yan has not stated the position very correctly.
All that the Government said was that at some
places in the report, the Commission had in a
wholesale manner condemned the political
system and the whole police force. Such
wholesale condemnation is hardly fair. We
have not taken objection to those statements
where the Commission might have found fault
with some sections of the force or the activities
of some politicians. There was also no need to
take any inspiration from the Shah Commis-
sion's Report. The Police Commission had its
own tewns of reference,
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on which it was open to apply its own
and give its own recommendations.

/ mind

With regard to the figures which Mr.
Sezhiyan has read for 1981-82 and i 1982-83,
the intention was not in any way to mislead the
House. But since the achievements in most of
the other sectors were indicated for the period
from April onwards—i.e. the financial year—
the crime figures were given from April to
December. In the previous report, the total
figure for 1982 is given as 36,646, whereas on
page 28 of the present report, the figure is
30,646.

And what has happened to the 6,000?
That is what he asked. The figure of 30,646
mentioned in the report for the year 1982-
83 is correct. It is regretted that there was a
typographical error in that report for the
year 1981-82. In that year's Annual Report,
the break-up of various types of crime is
given and this adds up to 30,646 and not
36,646. Sir, Shrimati Saroj Khaparde.. .

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH RAI):
Kumari.

SHRI P. C. SETHI: Sir, Kumari Saroj
Khaparde has criticised the " report, that it
contains a lot of printing mistakes. 1 regret that
there are such mistakes. =~ We will take care in
future that such mistakes are not repeated.
I also welcome her idea that backward areas
should be identified and development should be
done there. As far as the Scheduled Tribes are
concerned, that has been done and special
programme have been adopted for those areas,
but it should be done not only for the Scheduled .

Tribes and Scheduled Castes but entirely
for those regions. That is why the Industry
Ministry is now seized of the matter and

they are qualifying such districts where there is
no industry at all. Sir, she has also said that
there  should be no separate Ministry for the
Scheduled Castes and Scheduled Tribes. I may
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inform her that there is no question of having a
separate Ministry but the question of creating
a separate Department for Scheduled Castes
and Scheduled Tribes is under the active
consideration of the Government.

Sir, some criticism has been also made by
Mr. Ram Naresh Kushawaha and also by the
last speaker, Mr. Chakraborty, about freedom
fighters pension.  Sir, these applications which
were received after the Freedom Fighters
Pension Scheme was liberalised—most of
them—more than 1,50,000, have been
cleared up and the rest are being cleared up.
We have now strengthened the department, but
sometimes we have to refer them back to the
State Governments and sometimes we find that
most of the recommendations that have come are
not quite true. [ entirely disagree with him that
the freedom fighters who are getting a very
meagre pension have to give bribes for getting
the pension. As a matter of fact, the
Freedom Fighters Pension Rules have been
liberalised, their pension has been raised from
time to time and now itis  Rs. 300 and, on
compassionate grounds, in certain cases we also
made it up to Rs. 500. Also, for special
treatment of diseases, whenever medical
certificates ~ are  produced, we also try to
provide financial assistance. =~ We also give
financial assistance for the marriages of their
daughters.

SHRI AMARPROSAD CHAKRABORTY:
Only Andaman prisoners or freedom fighters
also.

SHRI P. VENKATASUBBAIAH: Others
also.

MR. DEPUTY CHAIRMAN: Some others
also.

SHRI P. C. SETHI: Sir, I am grateful to
Molana Asrarul Haq who has clarified the
position with regard to Assam while h, was
speaking here.

Sir, Mr. Gopalsamy
anguish with

spoke with great
regard to the
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[Shri P. C. Sethi] Commission which has
been recently constituted. He even doubted
our honesty and our seriousness in this
matter. I would like to assure him that
Government is serious in this matter, and the
remaining members who are to be
accommodated there are being finalised, and
the terms of reference will also be finalised.
The Prime Minister, while giving a reply in
this House, has made it very clear that the
State Governments are free to make their
recommendations to the Commission even if
they involve constitutional amendments
because even the constitutional amendments
form part of the Constitution. And, therefore,
this Commission is not going to be restricted.
And, secondly, I would also like to point out
that we have not constituted this Commission
as an eye-wash or to put its report in cold
storage. We will certainly try to fix a time-
limit within which the Commission be able to
complete its report and give it to the
Government.

Sir, I would not take much time of the
House. As far as reservation for Scheduled
Castes and Scheduled Tribes is concerned, I
would only like to say that it was really poor
in previous years, but in the recent years we
have tried to improve the situation. As far as
Class II people are concerned, the number
became 5,298 from 569 in 1960, which is
more than a nine-time increase. And, as far
as Class III people are concerned, they have
become 24,3,028 from 67,405. Now we have
issued instructions that whatever may
happen, the quota fixed for the Scheduled
Castes and Scheduled Tribes must be filled;
and if there are vacancies, they should be
carried forward and in the next year's
enrolment, that should be done.

Nobody has spoken on the question of
Hindi. But I would like to assure the hon.
Members from the Southern States that,
although we have adopted Hindi as our
national language, we are not trying to
enforce it hy force on any State. We are only
trying to popularize, it through our
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Official Languages Policy. And I am glad
that most of the States which oppose Hindi,
are in private running many good schools in
those States and they are fond of Hindi music
and Hindi films.

SHRI AMARPROSAD CHAKRA-
BORTY: What about those Bills which were
pending for approval?

SHRI P. C. SETHI: Well, there were 9
Bills which were pending, as far as West
Bengal is concerned More than 6 have been
cleared. Out of the remaining, 2 have been
referred to the concerned Ministries and they
have asked for comments from the West
Bengal Government. One has been rejected.
Therefore, we are trying to expedite it.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Minister, what about the
Criminal Law (Amendment) Bill, which has
been pending for a long time?

SHRI P. C. SETHI: A, far as the Cr.P.C.
and the IP.C. (Amendment) Bills are
concerned, the matter is under consideration.
They are being reviewed. As far as the crime
against women is concerned, there was a Joint
Committee which has given its report, and it
has been placed on the-Table of the House.
And now a Bill is being drafted.

SHRI P. C. SETHI: Sir, with regard to the
Mandal Commission, I would only like to say
that the Mandal Commission's Report was
considered. Then we wanted to consult the
State  Governments and the  State
Governments were requested to give their
comments. Some of them replied; some of
them did not. Ultimately, a commitment was
made in the House that we would call a Chief
Ministries' cCnference for this purpose, a
meeting was called. Although, some of the
Ministers disagreed, while
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others agreed, we are going ahead with
the matter. We have appointed a
Secretaries' Committee, not to take a
final decision in the matter but to sort
out certain matters with the States with
regard to the inclusion of certain castes
and communities where there is a
difference of opinion between the
Mandal Commission and the concerned
States, and the Secretaries' Committee
has been asked to give its report
expeditiously. Thereafter, the matter will
be considered by the Cabinet
Committee, and then it will go to the
Cabinet.

Thank you.

MESSAGE FROM THE LOK SABHA
The Appropriation (No. 3) Bill, 1983

SECRETARY-GENERAL: Sir, I
have to report to the House the
following message received from the
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Lok Sabha, signed by the Secretary of
the Lok Sabha:

"In accordance with the provisions of
Rule 96 oi the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the
Appropriation (No. 3) Bill, 1983, as
passed'by Lok . Sabha at its sitting held
on the 26th April, 1983.

The Speaker has certified that this
Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India."

Sir, I lay the Bill on the Table.
* ot goawTely : aET ¥ FrEAW
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The House then adjourned at
eight of the clock till eleven of
the clock or Wednesday the
27th April 1983.



